




nd the Reply filed by the Answering Respondent dated 2nd February 2023 are 

nexed hereto and marked as Annexure P-1 to this Affidavit. 

4. The Answering Respondent further submits that it was disingenuous on

the part of the Respondent No. 5 to not bring the true and correct facts

before this Honourable Tribunal by not mentioning the detailed reply to

the visit note and show cause notice filed by the Answering Respondent

and not file the same on record. In fact, there has been no further

communication by the Respondent No. 5 nor any action taken pursuant

��•IY filed by the Answering Respondent dated 2nd February 2023 
bn1" 
er e , the Answering Respondent had legitimately believed that 

issue nd was satisfactorily resolved and there would be a quietus 
� 

'-"Rli�>Oe. At this point, it is pertinent to mention that there is not a 

single allegation with respect to any form of pollution or any other 

allegation that would fall within the jurisdiction of this Honourable 

Tribunal to decide on the subject matter in issue and the affidavit filed 

by the Respondent No. 5 is disingenuous as it seeks to bring forth certain 

averments which would not even fall within the jurisdiction of this 

Honourable Tribunal, much less when there has not been a single 

averment in the affidavit with respect to any pollution or harm ca\,Jse.� �Y 

the activities of the Answering Respondent to the public at large 

5. The Answering, espondent further reiterates that there is not a single
, 

I 

provisibfl of ri� · act, much less, the 

 

Factories Act that has been breached

by the Answering Respondent and not a single document or any 

notice/summons of any court or any legal proceeding has been served 

on the Answering Respondent till date and therefore, the allegations

 made with respect to breach of the provisions of the Factories Act are 

unfounded and ought not be countenanced by this Hon'ble Tribunal.
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6.  The Answering Respondent craves leave of this Honourable Tribunal to

file any further rejoinder and produce any other important documents at

the time of hearing of this matter, in case the said are critical for fair

adjudication of the matter.

s-t 
Solemnly affirmed at Thane on this_\_ day of August 2023. 

Au onzed Representative of the RESPONDENT NO. 1 

VERIFICATION 

.5 ,_ 
Verified on this _I_ day of August 2023 that the contents of the above Affidavit 

in Rejoinder are true and correct to the best of my knowledge and belief and 
nothing material is concealed herefrom. 

BEFO ME 

Raja th 
.Sc., ... L.M. 

uVOCATE 
Ground Floor, Medha House, 

tt"·\ ,j Aadarsh Sanskar l(endril/G,ird�n, 
,po, Hationlng Office, Court Naka, Th,me. 
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himanshu pabreja <himanshupabreja07@gmail.com>

Fwd: Affidavit in Rejoinder - Bharat Serums and Vaccines Ltd.
1 message

bhashm <bhashm@gmail.com> Tue, Aug 1, 2023 at 7:37 PM
To: himanshu pabreja <himanshupabreja07@gmail.com>

---------- Forwarded message ---------
From: bhashm <bhashm@gmail.com>
Date: Tue, 1 Aug 2023 at 19:35
Subject: Affidavit in Rejoinder - Bharat Serums and Vaccines Ltd.
To: Asim Suhas Sarode <asim.human@gmail.com>, <rothane@mpcb.gov.in>, <mpcbthane@mpcb.gov.in>,
<apccfcentral-ngp-mef@gov.in>, <dirdish.mum-mh@gov.in>, <ceo@midcindia.org>, <setic.thanewrd@maharashtra.
gov.in>, <bksharma.cpcb@nic.in>, <ccb.cpcb@nic.in>, Sanjay Jadhav <sjadhav82@gmail.com>
Cc: <ngt-pune@gov.in>

Dear Sir/Madam,

I am Advocate Bhash H. Mankad representing the Respondent No. 1 i.e. M/s. Bharat Serums and Vaccines Ltd. in
Original Application no. 31 of 2023 filed by Mr. Prasad Mulye before the NGT Western ZOne Bench at Pune.

Please find attached the scanned copy of the Affidavit in Rejoinder on behalf of the Respondent No. 1 M/s. Bharat
Serums and Vaccines Ltd. in the captioned matter for your kind reference.

An acknowledgement of receipt will be highly appreciated.

--
----
Regards

Bhash Mankad (Advocate)
17,Sumeru Bungalows
Bodakdev
Ahmedabad - 380054

--
----
Regards

Bhash Mankad (Advocate)
17,Sumeru Bungalows
Bodakdev
Ahmedabad - 380054

Affidavit in Rejoinder - Original Application No. 31 of 2023.pdf
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